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Judgement

Amreshwar Pratap Sahi, J.—Heard learned Counsel for the petitioner.
2. Supplementary filed today on behalf of the petitioner is taken on record.

3. This is an unfortunate contest between the petitioner and his own father, Gaya
Prasad and his two cousin sisters, namely, Nirmala Devi and Vimla Devi in
summary proceedings of mutation u/s 34 of the U.P. Land Revenue Act, 1901.
The succession is to the holding of Ram Tirath, who is the nephew of Gaya
Prasad.

4. Learned Counsel for the petitioner contends that Nirmal Devi and Vimla Devi
are his real sisters whereas his father contends that they are the sisters of Ram
Tirath. Even assuming that this dispute may be kept aside for a moment, yet so
long as the father of the petitioner is alive, the question of inheritance to the
holding of Ram Tirath by the petitioner, does not arise.

5. In such a situation, in view of the order of succession u/s 171 of the U.P. Z.A.
and L.R. Act, 1950 it is either Gaya Prasad, who succeeds to the holding of Ram
Tirath or Nirmala Devi and Vimla Devi, who are married, in case, the same is
established in accordance with law.
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6. So far as the petitioner is concerned, he can only succeed if he is able to get
any declaration in his favour from a Court of competent jurisdiction. In such a
situation, I do not find any reason to interfere with the impugned orders.

7. The writ petition lacks merits and is accordingly dismissed.
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